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30.11.2004 present: Hon'bje justice Shri 
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O.A.291/2004 

4.1.2005 	Mr K. Bhattacharjee, 	1arned 

counsel for the applicant and Mr M.K. 

l4azumdar, learned counsel for the 

respondents are present. 

On the plea of Mr M.K. Mazumdar, 

learned counsel for the respondents 

•  four seeks time is allowed for filing 

reply. List on 3.2.2005 for filing 

reply. Status quo order dated 25.11.04 

shall continue till next date. 
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 
?_. 

Original Application Nos. O.A.268/04(M.P.127/04), 269/04(M.P.129/04), 
270/04(114104), 271/04M.P .134/04), 272/04M,P .131/04), 273/04M.P .120/04), 

2.74/04M.P .128/04), 275104(M.P .130/04), 276/04(M .P .135/04), 277/04(M.P .117/04), 
278/04M.P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P .115/04), 
282/04(M.P .132/04), 283/04M.P .124/04), 284/04(M.P .121/04), 286/04(M.P .126/04), 
287/04(M,P .122/04), 288/04(M.P .119/04), 289/04(M.P .136/04), 290/04(M.P .159/04), 

291/04, 292/04(M .P .137/04), 293/04(M.P .163/04), 294/04(M.P .160/04), 
295/04(M.P .138/04), 296/04(M .P .161/04), 297/04(M .P .164/04), 29/04, 

299/04(M.P .157/04), 3 00/04(M.P.1 39/04), 302/04(M.P .158/04), 3 03/04(M.P.162/04), 
304104(M 2.140/04), 305/04(M.P .141/04), 306/04(M.P .123/04), 307/04(M.P .125/04) and 

313/2004. 

Date of Order: This the 16 th  day of February, 2005. 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE IION'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 and M.P. 127/2004 

Mrs. Biraja Mishra 
Wife of Aok Kumar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mithra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, UpperShil!ong, Shillong. 
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O.A. 270/2004 with M.P. 114/2004. 

Smti. ma Baivah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. - Dispur, Guwahati -5. 

4. 	O.A. 27112004 with M.P. 134/2004. 

Shri A±ok P 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat, Assarn. 

O.A. 272/2004 with MP. 131/2004. 
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J 	Shri Amit Tripathi 

Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, OBro Hills, Meghayalaya. 

O.A. 273/2004 with M.P. 120/2004. 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Borjhar, Ouwahati, Guwahati - 17. 

O.A. 274/2004 with M.P. 128/2004. 

Sri 011andraKumarojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assani. 

O.A. 275/2004 with M.P. 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamrup, Assam. 

O.A. 276/2004 with M.P. 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC Jorhat. 
Assain. 

O.A. 277/2004 with M.P. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. Sankar Narayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

O.A. 278/2004 with M.P. 118/2004 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
PrincIpal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

10. 

11 

12. 

Sri Gona Rama Rao 



, 

_ 
Son of Shri Giona Raghupati Rao 

V Principal, Kendriya Vidyalaya, 
Mis&nari, Sonitpur, Assam. . 	. 

 O.A. No. 280/2004 with M.P. 13312004 'I 

Shri Vijay Prakash 	ira, 
SonofShriSadafalMjshra . 
Principal Kendriya Vidyalaya, 
RRL,Jorhat 
Assam. 

 O.A. 281/2004 with M.P. 115/2004. : 
Shri Vijayakumar M. Karkal 4. 
Principal, KendriyaBidyalaya,  

. 	. 
Lokra ' 
District 	Sonitpur, Assam. Y 

•:.. 

 O.A. 282/2004wjthM,P. 132/2004.  
Sri A. JyothyKumar V  

Son of Sri A.A.Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. V 

16 0 A 283/2004 with M P 124/2004 

H Shn ID C tiiattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri ': V 

sam 	 V :3 

 O.A. 284/2004wjthM.P. 12/2004 
V 	 V 	

V 

: 
Sri Ranjan Kishore 
Son of Late Siya Saran Verma, : 	•. 
Principal, Kendriya Vidyalaya, 
Kokrajhar,Assam. 

. 	• 

 0.A.286/2004wjthM,P. 126/2004 

Smt. Pathaniitra Basu V  

Daughter of Late Priyabrata Ghosh V 	
V 

it 

Principal, Kendriya Vidyalaya, V V 

NEPA, Barapani, Shillong, Meghalaya. 
V 

 O.A. No. 287/2004withM.P. 122/2004 .. 

Shri Arpal Singh Bhati . I Son of Late Hanwant singhBhati  
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Principal, Kendriya Vidyalaya 
NERIST, Nirjuli, Arunachal Pradesh. 

O.A. No. 288/2004 with M.P. 119/2004 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with M.P136/2004 

Sri Devendra Kumar Dwivedi 
5/0 Qiandra Bali Dwivedj 
Principal Kendriaya Vidyalaya 
Duliajan 
DISt. - Dibrugarh (Assam), 78602. 

O.A. 290/2004 with M.P. 159/2004. 

Mr. V. Sivaji 
510 - Venkatraman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

NI'4 Varadhai-ajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
DiStrict - Dibrugarh, Assam, 

O.A. 292/2004 with MI). 13 7/2004. 

Sri Bhat Keshav Narasjnha 
S/O Narasinha Bhat 
Principal Kendriya Vidyalaya 
Namnip. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Saini 
5/0 C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

O.A. 294/2004 with MI). 160/2004 

Sri Sri Sojan P John 
S/o P.V. Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 
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27. 	O.A. 295/2004 with M.P. 13812004. 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

28; O.A.29612004withM.P 161/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapafli 
Principal, Kendriya V idyalaya, 
K.V. Project Sewak, C/o99 APO. 

	

29, 	O.A.297f2004WithM.P. 16412004 

Sri Md. Shabidur Rahrnan 
S,/o Sh. Abdul Rashid 
Principal, Kendriya Vidyalaya 
ONGC, Sibsagat. 

O.A.29812004. 

• SriB.K.Pradhafl 
S1O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A.299/2004WithM.P. 157/2004 

Sri E. Ananthan 
Sb - Ellappa Naidu 
Principal Kendriya Vidyalaya, 
Tarapur, Silchar. 

O.A. 300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

O.A.302/2004WithM.P. 158/2004 

Sri Radha Gobinda Das 
Son of Late Sarat Narayan Das 
Principal, Kendriya Vidyalaya 
Zakharna, Dist. - Kohima, Nagaland. 

34, O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
S /o Sri S .B. Mohapatra 
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q 	Prin6pah K endtiya V idyalaya 
/ 	64 Bn. BSF, Jaraitola, Cachar, Assam. 

O.A 304/2004 with M.P. 14012004 

Sri B. Bviiaya Varma 
S/o B. Kannayya Raju 
Principal Kendriya Vidyalaya 
Tuli. 

O.A. 305/2004 with M,P. 141/2004 

Sri Dayararn Yadav 
Son of Lt. R.C. Yadav 
Principal, Kendriya Vi dyal aya 
Kumbhirgrarn (APS), Dist. - Cachar. Silehar. 

O.A. 306/2004 with M.P. 123/2004 

Sri R.S. Ramanuarn, 
Son of Sri SrinivasanR. 
Principal, Kendriya Vidyalaya 
New Bongaigaon, Assam. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. Sreenivasan, 
Son of Kalyanasundaran 
Principal, Kenclriya Vidyalaya 
ARC, Doomdama, 
Tinsukia, Assam. 

	

39, 	O.A. 313/2004. 

Sri Mandern Krishna Mohan 
Son of Mr. M. Munas'waxny 
Principal, Kendriya Vidyalaya, 
OC cRPF, Langjing, Imphal, Manipur- 795113 	 Applicants 

By Advocates S/Sri A.C.BuragOhaifl & NThrah for Sl.No.i to 20 and S/Sri A.Da.sgupta 
& K.Bhattacharya for SI No.21 to 39. 

- Versus- 

Chairman, 
Kendriya \Tidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, KVS 
is, institutional Area, 

E,_5heed Jeet Singh Marg, 
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New Delhi-I 10016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORDER(OL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

common - 

By 	present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 
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It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that: "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly iridicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the or4er has been passed on the 
dictate of the Chairman and not by the Comrnissoner applying his 
own mind as is clear from the tenor of the order, the orders 'in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

wbuld show that certain other observations were also made, which we are not repeating 

hre except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

prcedent as held by the Hon'ble Supreme Court in S.l. Rooplal and Another vs. Lt. 

Gvernor through Chief Secretary, Delhi and Others, AIR 2000 Sc 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil)' No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in para 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

Sd/MEMBER(J) 

Sd/MEMBER(A) 
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The applicants submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment orby promotion or 

by deputation ./ transfer and 66.2/3% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized university with 

at least 50% marks in aggregate and 11).Ed or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals / 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group B' posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 

with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 - 50 years rèlaxahle upto 5 years in the case of 

employees of Kendriya Vidyalaya Sangath.an and age relaxation for SC 11 ST 

and other categories as applicable under the Government of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they are the 

persons holding Group B' posts or posts of PGTs or Lecturer in pay scale of 

Rs. 6500-10500 or equivalent with atleast 10 years regular service in the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitments were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 
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to time dunrig the period 2000 - 2004. All the applicants have cleared the 

screening test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews and only 

thereafter qualifying in the interviews, they were offered the post of 

Principal. 
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District: - Silchar 

BEFORE THE CENTRAL ADMENISTRATWE TPJB1JNAL 

GA1JHATI BENCH, GIJWABATI 

(An application under section 19 of the Administrative Tribunal Act, 

198) 

2fl 
Original Application No 	of 2004 

N.M VAIADHARAJULU 

.Applicaiit 

-ys- 

The Union of India and Ors. 

Respondents 
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District: --Iehr U 

Jk 

BEFORE TILE CENTRAL ADM[NTSTRATIVE TRIBUNAL 

GAUTEJATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No.. 	of 2004 

PARTICULARS OF THE APPLICANT 

NM VARADHARAJUL4J. 

S/C) N. MLINTJSWAMY NAIDU 

Principal Kendreaya Vidalaya, 

Air Force Station Chabua 	 t 

District: - Dibnigarh, Ass am. 

PARTiCULARS OF THE RESPONDENTS 

Union of India 

Through the Secretary to the Govt. of India. Ministry of Human 

Resource Development, Central secretariat New Delhi. 

Kendriya Vidyalyan Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singli Marg, 

New Delhi, Through its Commissioner. 

Assistant Commissioner, 

Kendriya Vidyalyan Sangathan, 

Regional Office, Silchar. 

IlL PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 
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The application is presented against, the impugned order No. F7-

7/2002KVS(ESTT-1) dated 18.1 IL 2004 issued by the respondent No. 

2 declaring the appointment of the applicant is ifiegal and void. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act, 

1985. 

VL FACTS OF THE CASE. 

The applicant is a citizen of India and as such entitled to all the 

rights and privileges guaranteed to the citizen of India by the 

Constitution of India and the laws framed thereunder. 

The applicant was working at Kendriya Vidalya (in short KVS) 

0.17  ITARSI (MP) as a post graduate teacher (PGT), History in the 

pay scale of Rs. 6,500/- -200 - 10, 500/-. 

That the applicant state that after his joining as POT, he had passed 

the Departmental Examination in the year 1997 for the selection of 

the principal KVS and as such the applicant became eligible for the 

post of principal in the KVS. 

That in the year Nov. 2000, a notification wasf issued in the 

employment news calling applications for preparing the jenal for 

fill-up the post of principal in KVS, the pay scale is Rs. 10,000/- - 

325 - 15, 200/-, in the said notice essential qualification was 

shown as atleast 2th1  class in Master Degree (45% marks and 

M 

a 
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above) considered as equivalent and other conditions were laid 

downs. 

A copy of the notification dated 24.11.2000 

is amiexed hereto and marked as Aniiexure: 

- 1. 

That in reference to the said advertisement dated 18.11.2000-

24.11.2000 the applicant applied for the post of principal, cleared 

screening test. He attended the interview on 09.05.200 land was 

selected. On the basis of the reconmiendation of the selection 

committee, the competent authority approved the appointment of 

the applicant as principal at KVS, Chahua on deputation basis. 

A copy of the appointment letter dated 

12.06.2001 is amiexed hereto and marked as 

Amiexure: -2. 

That the applicant states that thereafter the applicant joine&as a 

principal at KVS, Chahua on 30.06.2001 as per the appointment 

letter in ay scale of Rs. 10,000/- - 325 - 15,200/-. Thereafter from 

time to time his deputation period was extended office order dated 

24.06.2002 and 07.07.2003. 

Copies of the order dated 24.062002 and 

07.07.2003 is annexed hereto and marked as 

Aiinexure: - 3 & 4 respectively. 

That the applicant stat.e that the respondent vide his office order 

dated 28.06.2004, appointed the applicant as principal of the said 

KVS on regular basis and thereby the period of deputation was 

ended and it is also stated that interse seniority will be determine 

under the rules according the their rank in the select panel. 

A copy of the order dated 28.06.2004 is 

annexed hereto and marked as Annexure: - 

That the applicant state that after beeft regularized as the principal 

hestill working as Principal of KVS, Chubua. That on 23.11.2004 
11 

he received an impugned order dated 18.11.2004 whereby his 



appointment as principal on regular basis has been cancelled, it is 

alleged that since his appointment on regular basis is void abinitio, 

the cancellation of the same without issuing show cause notice is 

justified and it is also directed to liandover the charge of the 

principal to the vice principal I Sr. most PGT immediately and 

report to the principle incharge in the same KVS. 

A copy of the impugned order dated 

18.11.2004 is annexed hereto and marked as 

Annexure: - 6. 

VII. GROUNDS. 

For that the impugned order dated 18.11.2004 is bad in law as 

well as on fact and the same are as such liable to be set aside 

and quashed. 

For that the requirement to the post ofrine4pIe has been done 

in conformity with Appointment, Promotion, Seniority, Rules 

1971. The amendments rules came into force on 2002 onwards 

and as such the amendments rules 2002 cannot be given a 

retrospective effect to deprive the applicant who was appointed 

prior to amendments rules 2002 and as such impugned order is 

liable to be set aside and quashed. 

For that the applicant was appointed on a regular basis against 

the vacancy in =eneral and OBC category by the KVS after 

gomg to the 4a system. The respondent has regularized the 

service of the applicant and thereafter issuing order of 

cancellation is not only bad in law but also illegal and as such 

impugned order is liable to be set aside and quashed. 
At 

For that the appointment of the applicant as principk on regular 

basis was made in accordance with the relevant provisions of 

the KVS rules or any constitution provisions. 

For that no notice was issued to the applicant or any 

opportunity of hearing was granted to him before passing the 



I 

6 

impugned order. The impugned order is a gross violation of 

principle natural justice and the same is as such liable to be set 

aside and quashed. 

For that the clarification given that since the appointment order 

for the post of principle on regular basis is void abinitio 

cancellation of the same without issuing show cause notice is 

justified in law, is holly untenable. For being void ahinitio, the 
of 

appointment order of the applicant for the post of princip on 

regular basis is legally valid and does not suffered from any 

infirmity, the impugned cancellation is most unjustified illegal 

and arbitrary. 

For that the impugned order dated 18.11.2004 would go to 

show that the chairman of KVS who is also the Minister for 
oJo t 

HRD under whom the KVs is an agency, has acted aletg While 

examining all the materials without having the board of 

governors, therefore finding of the cliainnan about the illegality 

is itself bad in law as its reflect arbitrary action with a malafide 

intention with the change of the government and as such the 

impugned order cannot be given effect to as it would cause 

prejudices to the applicant. 

For that it is a settic1law that a right which has been given once 

to a person or persons and if same is to be withdrawn or taken 

away by the authority concerned under certain reason-i and 

circumstances no doubt it can be withdrawn after affording 

reasonable opportunity of being heard or to say to a person or 

persons by assigning reason concerned i.e. principle of natural 

justice. In the instant case it is not done so by the appropriate 

authority before passing impugned order which is amount to 

reduction in rank and pay and as such the impugned order is not 

tenable in the eye of law and is to be quashed. 

For that the impugned cancellation would cause serious 

prejudices to the applicant. it would entail adverse civil 

consequence upon the applicant which will have a demoralizing 
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effect not only on the applicant but on the whole school. 

Therefore its become all more necessary to at lt issue a show 
J 

cause notice to the applicant which is a minimum requirement. 

j)  For that the impugned decision is vitiated by arbitrariness and 

unreasonableness. There is arbitrary exercise of power by the 

authority in present case. The respondents have acted illegally 

by issuing the impugned order in vilative of Article 14, 16 and 

21 of the Constitution of India. There has been total non-

application of mind by the respondents to the relevant factors 

while issuing the impugned order. There is a malice in law as 

well as on fact and the same has vitiated the impugned order. 

The applicant has been subjected to an unfair treatment and the 

same has prejudicially effected him. 

- 	k) For that in any view of the matter the impugned order is wholly 

imtenahle and the applicant is entitled to the reliefs as prayed 

for in the application. 

\TJJJ DETAILS OF THE REMEDIES EXHAUSTED 

As the applicant has challenged the legality and correctness of the 

impugned order and has prayed for setting aside / quashing of the 

same, he has not submitted representation before the authority as the 

same would not only be futile exercise but also render his challenge 

redundant. 

MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicant has not ified any other case / application in any other 

Court / Tribunal regarding the present matter 

RELIEF SOUGHT 
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Under the fucts and circumstances, the applicant prays for following 

reliefs: - 

To set aside and quashed the impugned order No. F7 -: 7 

!20021KVS (esttdated 18.11.2004 issued by pespondent No. 

2. ( Aimexure: - ) 

For declaration that the applicants appointment as princip on 

reular basis vide order dated 28.06.2004 as legal and valid. 

To pass such further order or orders as this Hon'ble Tribunal 

may deem fit and proper. 

Cost of the proceedings. 

INTERIM ORDER PR&YED FOR 

Pending disposal of the present application, the applicant prays for an 

interim direction to the respondents not to give effect to the impugned 

order dated 18.11.2004 and or pass such interim order / orders as may 

deem fit and proper. 

PARTICULARS OF THE POSTAL ORDER 

Postal Order No. : - 	20G135496 

Dated : 	23.11.2004 

1suftig & Payable Office 	: - - Guwahati GPO. 

LIST OF ENCLOSERS 

Notice dated-24.11.2000 

- Appointment letter 

Order dated 24.06.2002 

Order dated 07.07.2003 

order dated 28.06.2004 

Impugned order dated 18.11.2004. 

N-M, U---,  
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VERIFICATION 

I, Shri N.M Varadharàjulu s/o Munuswamy Naidu, aged about yrs, 

by profession service, resident of Chadua, do hereby verify that I am the 

applicant in the accompanying application. I am acquainted with the facts 

and circumstances of the case. I hereby verify that the statements made in 

paragraphs 1 to XIII are true to my kriowledge and that I have not 

suppressed any niaterial facts. 

And I set my hand in this verification today 	Noveniber 2004, at 

Guwahati. 

Signature 

L'si VIA2 
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Entip(oyttiortt News 18 --24 Novernbor 2000 	I 

KENDRFYA VDYALAYA SANGATHAN - 4 
. 	NOTICE 	• 	. 	- 	- l' 

Applitrcilielts Situ ieVifad 101 htr9PariIrrJ fire p311015 10 tilt up tile fInals of PrIncipals in Kervhr'mya Vtdyalayaa in IOn pay dclrt13 01 

fIs 10000.32I3-152001- by blalldtfnr aim cltiputatiorl tiaslo from /9ifoagsl 010cc eeiving the CvrilraItSfole/Sorel liovl./ 

/trltc'rturn'arls OtgtlIl(trltf(ttlrs and Sf10.0. .-illilitrfenio 2 Schools and irfsa lou direct rocnirlftnierrt to fill up Ito backlog, 

v:t,-.Stucilrs of fttirlclp.1I3 for SC/ST bnitiillnçf fIle foilewbrrg Cerrdilinrrs.  

Aift, : Siluord not qoceert 50 yvlrrs on Inn faw'dare 01 ni1cirifnf of tire 2 u1nlicnllnn, (Rofaxofife for SC/S1/OBC/l)lscfrargod 

Detnncot PemenrrhfflonI. cOIeatlbS arid employees of K.V.S.( as per ivIes, 

Eiincnlfot .Ourallticntlourrt 

(I) Aflensf Ortcf 611155 Masfers Degree (45% marks and ofroeo consfdoivd on vqufvelonf( In Maflieniaflcs, Ptq'slei, 

Clremiatty, Zoology, Boicaty, Eeglisft. f'llndl, Slrrnskrit, Flislory. Geogrinplry, Conimencn/EqoeenelcNPoliUcal Sdnnee/ 

Cotntpeler l.OclvrucolPhiyafcsf EducatienllhfucfC/er.Fioe Ar Is. 
(ii) A Degrno on PosI Gtadtuale Degre010ipberev In TeaclritiylEditclitieti. 
(It) Alloat 10 years' eepeniotnse In Educahionriul heslilvlieiri iecttidlng niloast 07 years fnrrchfng oxpnnience al SenIor 
Sircondttry•or Higircrr eveN in tccopnlserd locOlulieno and niinirnern of 03 years oxpnifonco In edunafiotral actrntinlctrafinrr. 

Eapnrtetrco fmr Edecaitoital nrfmlnfsfratloir Is delilled en nuder 

liii As f'rinci1uaifl-lxadiirasfor of a I 11911 b3cfloohit-Iigtter .Oecorldany School/Inter College/Degree Collegtr: OIl 

flI) Art (lug Pniecilraf ofolliglIar Secondary ScIreoIIlnilt 'Cvilelre/Oognoe Cotfngv/Hosd of D'e(lth. In a Dognoe.CelroprrI 

fJrriveislf'/ Toasfrora 1iitrIiru Callene: OIl 	 , 

(C,) As flotrse blastCr Ili IrrrhlicWlrlrrik ilrctueof or as Officer fnlAinry EdmtccOna Corps: OR 

fdf As ii Vicnf'nirrlivaf In Ii f(endrlya Vidyafrvla for 03 years Or more: OR 

(e( As Vise Pulirciacrl irnicllur hOT  rn f(endriya Vhdyalayas tar 0hleW 15 -years; OR 	. . 

fff As Vice.Pilncipal reviler as PrOF In -Kerrdniya Vldyeftryaa-for rrfleeaf 10 yearn tn.caae of tfnoae who have paaaed Ote 

L)vftarfmrrtrrrltuf I7aareiinaliolr. OR  

(y) AS Wcrrrbqtl of 'IalcI fri ti I<orndiia Virjvalaya. 

Desfrnblo t 	 . 
(I) Walking imnowfndgo of f'Iinsfi and English.  
(ii) Eeperialrce Ili orcjatilcbeg GaInes and Spurts and Co-curricular osOvibmna .• 

'Ilofe : In CSSO ctmtliclerrf etivlltel of SC/ST csfndidsins ore not tarfircofoing for OIling backlog voccnacfoa, the corn/potent 

olllltorll(' can satin/tIm nt/wing adminlslrlutive neporhtnnrce to Ore tettewing eafnnf: 

5 yvars nncit,colieinol oalrenierrcn lmrclucfirng 03 yearn Iescluing experIence at Sealer Secondary or F-IfgIrn; level in recognized, 
IesIitrrlhntn arrd 02 years ertrenIettca tn esfecaliermaf a'treililatrnhien. fri ceso of entaiirrg Foal Gna'Juale Iisasflnrtt end VIce-
Pilttcipals iti tCnedmlya VisIyaltmys btafonlgllrg to SC/ST cottrbeeniIy who have rendered 10 yams of sorvice as PG' mid/or 

Vicn-Prlrrclpal requimed adrcbniilcativo oepnr(ence will be reIned altogether.  

Hew to apply  
ApplicatiatiS cenrplett) In all neapeCf Os par frielermin glean In (Ire Annexure c4eo Wiffi affeofed cep(ca of cerfifleabor. mark-
sImoN nurenllnnnresl tlrerelri. one solfaddins.od post card en,J'OrrIeorini Droll of Rn. 200/- (R&tpeea two hundred only) drown 

ti tavatti of f(endriyo Vldyalrnya Suringaflrnri, Now OniltI 511011111 tie rtlibnrrifll)d. Inn dtiplicnie. to tIle Asnlstent Cornrnfcslennnn 
fAtrrtnr.t, f(nnldllyo Virnyalayo Srnngetlrcll. ro. lnislblrmtierral Alec, Shnotreird JeW 0111gb Marg, New OeIhI'l 10016. 
Appllcalioria irea0y fyped/wnlrleri, In lltrt.presclibvnffinefornnia. err Wfrlle paper only, on one sIde of the paper In double 

space 11110 cIte of Patter should bu lIlf 01 tkofOciitcsizO (21 5 50 car)) ore eccopf able. Ccrtdidetes senvtrtg to any 

necopnlsn'J Irislilttliorn/OngauiiZttfielilAUlelrenflous body or CwtlraIFSftiIO Goof. and CESE efiilhofnd .2 School a wool opp1 p 
Tfurctmglt Prepen Channel. Applications llrrotigfn propel cfianiaef will be enriertnfned only If they dt,e incolued withIn two 

weeks nOon lIne last dale. Itomnever, cavdidafns should neind rot advance copy (atong with the Dennarid Draft of Pa. 200/-) 

so as to rotrclt AacilcrrrI Conrnnissiotrei (Adlnn.) 51 ttne above rirnnfiorred address; bolere the hoof dale. These uthancv 
appllcohiorin will be conlaidtened prenicbanaily ouubjecl to the condition that the applications through proper chtrnrrel one 

receivodt militia two weeks aller hIre last dale. SCISTIEx-sardlcerevn/PhysiCalfY Hoedfcapped are esempted from paymenf 
of Pen Tine 60-nor elceteen candidates wire have already joIned the Goof. job are not entitled for fee concession. Fee paid 

t Crhi. Crostiovi ChPqeon; Money Orders will not I in nec/pled under any cincuers(aIfcea. 

LAST DATE f1Ofl REnSEIPTOF APPLICATIONS IS 15114 DF, EMBER 2000. 
ftnrutrucfln,.ri fru lire eanididafori : - . - : - - 	.. . - 
(al 'I In fnrncnibacl oscetItiat quahflcalior/s are ftu Thin/forum and inane posrressioir of the same does not enUlfe a candIdate 
to try called for wtillcn fesffriutnivieal. The (<VS. nosy alEs discielioni to reId o wlitlno lest, and calItho cwtdidabes for 

Inrfernlew ctt 1119 bcnoia of lesnit peslbierr In the enclmiebtion, TIm dacisboli of the K.V.S. trr -  En a tegardshulf betPrnul and1, 

bbndrty. No ccntevfrotnniettce wilt Ire curler Ishood In this regard.' o..' •:.; -- '._-' ---" 

(L) nepnr1refiP2'E02a 	S0lll16hSi 	Iy 	70t07 	j 	II dq- 'ihll'lcahlkita ofc° td down for 

Itre po tinny u PInk SI) ertffln Piopor Channel ' 

Ternuro ernd Cniurlltleins I 	- 	.  
(i) Tire eirt1nin)'rres of CvrifinllStzrfcn Semi Gevt.'AtrbohOriietin'OiganleurftonaonriC.l3.S.E. atfiticifed +2 SehonIs necogninert 
by tile f4nvotltern'rtl WIrlCtn havo IOcilililrs no release lii oloflleyeniu on nleplulalleil knits on netttlllfeçj lion nru eligible to Ojtu,iy. 

(1111(10 lIt Ill Cl , ir'1rtltafInll 011itli Ire thee ytlorn and Will ha ltoekIrreli  tuy hIm uieisrtng fliolnuehlonls Of 0o Qnvvnnnroef at frutlu 

ieiitlltrdl Is riclntllallvir. lIly tOys. retretens Ilia light to nopalnhaIe  tIme ceinfce of o depulinftonfsf 01 mny time even boforo the 

co:npfnliotr on approved tiopeltu0erl perIod, depenctirigupen lltlhir perlarefancn, wfltiovt aSsigning any rnttsotrs. FurItrOn. lIre 

tin'1toitmtnvont on depiulalieo basis 1-1111 not coOler any nlghf, on the carididale, for permanibnf absonpliont In lImo (<VS. at any 

filno,' -. 

14010 	(I) Apfrlicstiana II irof ioc'eivnd inn chtyficinbe of naIl be noecied. 	 - 

(Ii) lncoueplvte dppiltitiuoirs shall Ire rejected,  

- ((I) The data of ellblbilily  fri all respects shall by fl/C last date for aubnnissf on of tito nppltcaftoo. 
(In) 140 cortacp-mrderrce lit lhis lelllrrd ottall tu9 mrIortinnnf. 	 - - 

KENDRIYI\ VtDYALAY/ SANGATI-JAN  

APPLICATION t'OflltIE POST OF PRINCIPAL  

(TO BE ftILL(tD 114 6 il-tO CAFIDI DATE IN HIS/tIER OWN I'ANDWRtTfNG) 

Dtbb,fAt400lOAl'TI4UMBER __________________  

Wi-IETIIER ff1/LONGS 'TO. SCI-IEDULI1I) C/OIlY 
SCIIIODIILL1L1 Tflttftb/OTf-1ER I1ACI(WAI1D CLASS/  

PIIYSICALLY IIAt4OIC/lPItED/I6X ltt!11VICIOMEI't 

(l4a4se of tire Crralafl'tibe to lllltdtl betarign Atteslndi copy 01 1110 CervIlcIlte morn 

lIre Cennrfurllertl Aultuouily should be enchosed( 

I. 	FfAMfb  

— (fl! CAPITAL (1/Ti 0105) 
 

P00 5pnrf atze - 
- 2 Photograph 

(WRITE 'Iii' IF MALE AND 'F' IF FEMALE - 	 - P0mm Is hefde to 

FATIIEI'l'S/HLiSftAtItYS clAMS _____________________ 
- 

be ro(eofed 
wtlhout photo 

1114 CAI'tTAL IfOITERSI 

DATE OP 01111! 'I 	 - m_ (IN CHRISTIAN ERA) 

(BOTH IN FIOIJRDS AND IN WORDS) 

AGE AS 014 	ri 	VEAI'tS MONTh-IS DAYS 

POO'f'At. ADDhIf150 (Ill CAPITAL IfO11ERS) ' 	 .. 

- 	 (n( 	Porrlranettt  

CODtb  

- 	 (b) 	Presnrli Address_____________________ 

- PINCODE 

Corrfinieecl on page 27 

I 

r - 

/7 

Eslt.514212000 

Goverinerrnt at Ilidie, Mi,iisti y of Flome Affalr 

Office of the Director of Census 
Operations, Kerala 

C.G.O Coinpieti Poottkutnm, Veflnymii (P.0)Trlvandriitn- 605522 
it Is troptwsrt to till 3 vacant posts of Peon N lIre S cala Of IlOy 01 IN. 255055' 
2660'03200 Icr aegisrsl 011ices In Ire tot lilt iii Staten Colevyttiov v. ,illt 200 
Ceilous lOt It perIod 01 one year ielllsiiy. Irtd likely to 1)0 coillutlred liiorvallor 
Uirtil furlltar Orders by Imrlslnr Ott deputation h9sis untfer Iho t)Ire5hOraio of 
Census OpertIons, Korala, Tlirkvtinanlheptirnrrr -22 from trtrtctngsl suilatdo 
otliclals of Cenlrah/SlaI&fJT Govt. departments according to limit eligibility con-
dillous no rndnlionqd below, -- 

Name of the Post Scale of Pay 	No. of Posts 	EUgibilily 
ploposell to 	cOnllilisii 

be tilled 

Grovp'D' 	Ii::. 2060-55- 	3 	 (a) Officials of Cvnlral/ 

Pnerr 	 21100- 0.3200 	 Stale Govoromerrls 
- 	 '-hrrlifirrr. 1 fltrslO(fOtltt 

posts 
(0) MIrIrIlo Solved 

- 	 standard passed 
racofpllSItrl 5011001. 

The pay of selected nlficials will be regulated wllh-thc Instructions corrlainonj iii 
the 001)11. of f'ersorvtol and Training OM No.2/12J57 -Eslt(t'art II) dated 
20.04.1000 to orrmottcicrl (row 14110 16 flare. 

Ap1ilicallnrs of oilir:ltiI', n-iImo urn nilgiftln mid willing In be cit siriniurt for all / 

pontiment by tranitoO on depillOtion basis and ivhoved lrnrirnrlialoly nl(qr selec-
tion may be lOIwarrIalt in prescribed proforma as per Annnouret along wilh 
their Vigilance Clearenc Cerliticele so as to reach this Direcloralri withIn 6 
weekS from tIre data of 1wblcation of this ndvertiomonf In Errrploytrrorrf Nov. 
Tttu oflicials who vol r5rfear for lIre above post will not ta pOrnoltod In wilirctraw 
theIr nanro talor. 

Ntrrrin: 	 Af(NEXUtIE-t 
[loIn yl flirt)) 
Educational 01111 aihor Oeslillcnllon 
Date of Entry Into Govonrrnrtent Service: 

Dasfgnaiion of lite post field at tirosnrnt 
Dale front whIch If to present post Is livid on regr/ar busi: 
Wirolhror PnrrrraaentIOuai pnrrrrarronVTern;rornry 

0. Wireflmr vS/Of': 
0. Sca/9 itt lisp In 11)1) present p021 
lb. ProsorrI fray 
11. Delails of fteirrrrlorrcn  

.,t'enod 	 Scab 	 ' 	t4atere at w rilk 

Posf field From 	10 	of pay 	 drinO ri rfnfails 

Dam: 	 Sirtiralure of IrriNcait 
Certllfcstc to by given by the I-lead of Ottico of the Appffcarrt 

1, It is certified ti-rat llrp porticrlfars turnihretf by ilia olficials era correct, 

2.11 is certified that no illsciplinary case is rending or COitfomyf tiled absinst  the 

ntifrticafll irtil Ire/oft0 Is door front vlgltnirce aug19. . 	('fEAt) OP OFitfCtO 

rtav1r 3104(161)2000 
01434/ti 

Ri1way Recruitment Board 
'fict:lti LrillvguziziFSSti!lderttbndi 

No. nflIl/SC/c/659I0tiI04i99 .... -

DoctIrrIhifi tIre wrIt top Oxalntiraf nit reritt of App. JurrIer.tingtetrcr. 	(P. Way) 

Gr.11.C9f. Nra. (tOot E.2. No. 04/99 conducted by ffnllway Rccrrilfnrcnt (heard. 

ilesirnurtcrelurd on 22.10.2000. 
i'frrll rlirtrrfrrrrs cl irervlirfafntr who have jrrncieioneilly qrrtrlilied Iii lIrn mvlilrrrnu'X-
nririnshirrrr cn,rlr:utlrt by lila lInlIway Itocrrrlltrieiri ileeril, Snr.irrrtl''r rrlati on 
22.10.2000, let lIrO frusf of App. ,turmlor Eligitwer '(t.Way) Gr.11 . Cat. Flu. 110 of 

Erirpfoyrrieet Nelise t4o. 04199 are holed below. 
Roll Nuiribenil - 29 

11140240 . 	 113411i'16 	 11510440 	115414fltl 

11240073 	 11341904 	' 	11520295 	11010002 

11312460 	 11342005 	 11520576 	11620036 

11340076 	' 11312100 	 11540043 	11020043 

11340205 	 11342191 	 11540673 	' 	1113200111 

11340254 	 11342327 	 11541109 

113401131 	 11342732 	 315413911 

11340002 	 11042785 	 11541429 

Total Twenty lilac carndlutatns 
All the candidates heniinr the obovO roll nurrrfiein are inquired lb allond the 

oltico of lire Railway Ffecruilmont 1905W. Svsiittderzrl,ad oIl Otf.12.2009 for veil. 

licahleni of their oriçilrrat cerlllicalds itt support of their tprolilicrrlien. dale 01 birth, 

cattle. arrrl all WIrer mlOVlrnl recorris ereririOried in fIle hrrdivldrJtil hrrlrrnrat(eut let-
lets i',lrich ore being cent separetOly. lIro candidateS belervjs In Ott-ServIce' 
men categoly are icquireif In produce limit service dlscfrSrgrJ cvrti(srrtes oral 

dIrer relevant documlilifo at ho (into of verflicalierm of cerlillcslns. 

Vdnhia 'ovary cirty ha s  fleeti taken hr preparing lirn sheen result, the l'teiiway 

Recruitment £fsard, Sncuridstobtid reserves Uro ilgIlt to reclily Ore errors and 

orniostona It erry. 
Cf itliiinr atr 

If ahtwuy Recruitment Eoard'"' 

EN 34/30 	
. 	Seeunrtwahad 

Wire . crrt 0DM & CAM covercd in sirryic corirse wilft I 
110 CO1ICC It, piograltrrrorrg S praClicals ott 1 (atrrer S 
CNC Mac ricks. 	. 
ahnve. krcltirliitrl rllcclrnrtfecl fi.EJ 0.M.E.h .1.;. F. Slttdtrtilni 
use cclii sen. For xtrr, ie+2 r.ntrrilntalett enIrliliorrill 

r.u,enra0o lv iffoern hi SOC cnhirvv.pV 

Irrtornrralrrn tn,vntlrrtnrttt n1rylhe_'rrieinlorrrrcfl , i tiocOlieClOnt tnersottilfy Ileee) Cost 
or lr/ sirdiirrt a SrIl arithresveti & lhs.3l. vlaori,C1l eitneir'ire- 	litreivtljtvaliaitiO. 

CuD- C,fM IECIIfOCS (CNC - CAt) Training CemrfrO) 	:430110714352600 
is, nAt.1tIr,timIAtl siecse, lrIee lOitItr000, MIle a2lrrreirl. P.itIlliAil, CrlSrliiOi.il 

nit.. .i'o ,  -t 
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VIDYALAYA SANGATHAN 
1;(ESTT II SECTION) 

'.i IL f 't J I 	i 	i d 1 4 	Lit' TiU(.i: 	' 

,i 	?(31 h7L 	t !U • 	t 	Ii.!' 	. 	SPEED POST 

ti 	.• 	I 	 ;j 
• 	.' 	 iii t':Io1 	i ji'ijj 	 :,i 	18 - INSTITUTIONAL AREA 

SHAHF1D JEET.SINGH HARG 
NEW.DELHI-110016 

•;:: 
-' 	

.11 	1,-I' 	'i'., 	 . 	 ..__ 	- 

4:. :4 1 vS( 	II) 0j L 
:' 	

,. 	DATE: 
 

J .t}  

TH;(ASSISTANT 

KENDRIYA VIDYALAYA SANGATHAN 

	

• 	- 	. 	• 	 :1.. 

REGIONAL OFFIC. BHOPAL 

ubi ecA  in:I.t0f Sh.N.M.VaradhrJuluPGi1kIi), 
V.  

•( 	t'J.ti 
to' the post of PRINCIPAL in Kendriya 

V 	

V 	Vidyalaya Sarigathan by transfer on DEPUTATION 
BASI,S iny Scale of Rs.1000-325-15200/-. 

ttO 	
4 	 •. 	 4 	 •_-. 

1' 	 r 
Sir/Madam, 	. 	- 	 . i: 	• i 	,.' •. • 	 . 

• 	 4 V 	 • 	* 	 V•V• 

.,.,40n the basis of4 1the. recommendations of the Selection 
..•, Committee, ...,the- •.competent,authority, has apprdved the 

appointment of.i_M.Va?dharaiUlU 	 as Principal 
V 

..............in  KVS on.deputatlon.basian pay scale of Rs.10000 — 325 
/ V 15200/- with effec.t from.,the date he/she assumes the charge 

o_....Jhe..post. His/Her deputation in KVS will be initially for 
;a,period of ONE;YEARor. till. 4  further orders whichever is 

The periodV.,of.depuation can be extended on year to 
'I 	 year' basis for a maximum'jeriod of 5/years depending upon 

his/her conduct and performance ' and 	administrative 
• 	exigencies. 	The appointment will be governed by usual 

deputation terms,. 	.. ; .:..,.; 
c 

.72 	". He/She is postedas Principal at Kendriya Vidyalaya, 
• 	. . .ys aua 	.... 	. 

V - • __•••• •__ 	V 	...... .a,',_•l.4 _•- 	 ' 

•• 	• 	 • 	r 	• 	, 	 . 	 1 ,_.e..•.,•;..,. 	 I 
• •• 	, 	, 	He.'She will have an option to draw pay in the scale 

of the pst or draw', deputation allowance as per Govt. of 
India Vordr8/ instruction8 on this subject. 	• 

''I 	•,' 	- 	 V 

3. 	Shri N.M.Vara dharaju lu  may be informed 
thatthis appointment on deputation will not confer on him! 

jz 	her any claim for permanent absorption/regular appointment as 
Principal in Kendriya Vidyalaya Sangathan. Moreover, he/she 
cannot claim for eztension of deputation period as a matter 
of right. It should be clearly understood that the aforesaid 
period of deputation can be curtailed at the sole discretion 
of the Commissioner, KVS. On completion/termifl1-.tiOr1 of 
deputatthn period, he/she will be reverted back to his/het 
Parent Cffioe•'±eeder post. 



4. It is,,therfore, requested that !4.Varadharajulu 
may please be relieved the instruction to 

Join at K V 1Chabw*_.  as. Principal 
latest by 30.6.2001, failIng which It will be persumed that fhe/she is:no.t interestedjn ,  this offer'arid this offer will be 

any further nottce. 	efore 
may be ensured that no disciplinary Case is 

pendingo Cont,emplated 
U 

In Case itisfouatany stage that the candidate 
. T .doee not 	tISfy/f1lfj1?thp ,,elIgjbjujty 	condition 	as .prescrlbed in RecruitmentRules for the post of Principal OR 
is not clear from Vigilr.n angle or has furnished incorrect 
particulars, or suPpre edny material/information in the application for the post. o 1 Principai, 

' t his/her deputation • 	. shall stand ternijnaed. 
• 	 /'. 	;. 	 . 

Yours faithfully, 
4' 	 •S'- 

upta) 
Assistant Commisejoner(Admn) 

4... 	
For Commissioner 

Wf . 	 - 

y) ' 

Copy to:-  
/ 	 . 	 I  

1. 	t(ri N.M.Varadhara:julu,PGT(Hjat), R.V No.]. , O.F. 
4tarsi46i2 	 .. 
He may communicate his/her acceptance 	immediately 
to this ottice within 7 days from the date at iue 
or offer and also report to posting place as stated' 
above, by the stipulated period 

4 ,. 	•-- __5•• 	 - 	-- 	." •__ ' . 4 	 . 

2' 	The Cairman,Vt1C,K V 	JF3_Chabua 	' 
, :with the request tojntjmate the date of Joining of 

Individual concerned to this office as well as 
Assistant Cornmiestoner,'KVS RO,concerned immediately 
by Speed Fogt/ Fax 

	

.2 	 .. 	1 
3., .,..The Principal, 	 O. F * 

:. 	.. 

1r 

-.. 

The Asst. Commissjôier,, KVS. RO , '1hat1 
, 	H/Sh,jg requested to intimate hedateof joining 

. 	of'the incumbent tothjs office Immediately by Speed 
Post/Fax.  - 	.. 	. ( 	-. 	.;ttii: 	..• 

5. 	Personal file. 	. - 06.Guard fll€j. 

Aasitant CommIcsjofler(Aclmn) 



3,1 L 	 Jecd /(of' 
- 

; 	 KENDRIYA VIDYA1.JPYA EANGATHAN 	 C) 
;""'•' 	(EsttJ:I Section) 

r 	 - 

i, Insttutiona1 Aroa 
Shahid Jeet Singh llarg, 

	

'L' 	 New Delhi -110016 
c. 	 -. 

'No. F.7-0/2002.KVS(Estt.II).;H 	/ 	Dated;- 

OFFICE ORDER 

Approvalofthe:+.competent authority is hereby 
4conveyed for extension 'of deputation. periods in respoct of the 
'following Principals • of Kendriya Vidyalayas , who have been 

• 1 '.working ondeputation basis fora period of one more year or 
till further orders whichever is earlier as indicated against 
each; - 	 . 	 4 

tSNo. 	Name of, Principal' and 	 Date of extension 
KV where working ' 	 deputation period 

'. 01. 	 SI{RI DC CFIATOPADHYA 	S 	22.6.2002 
4. 

02. 

U. 	
, 	 4 

 

 
5 . 	 .5 

 

0'l. 

08. 

10. 

PANBRI 

SH[I SK BEIIURIr 
tIAGAON 

SlIRI VIJAY KR. KARKAL 
LOKRA  

SHRI OH }31R SIUGI-L' 
MOHANBARI . 	 S  

.• c•.A 
SMT B. 1  MISHRA 
tJMROI CANTT 

SlIRI AK MISHRA 
NEPA BARAPANI 

SHRI AS . J3HATI 
NERIEST 

SHRI G RANA RAO 
MISSAFIARI 

SHRI NM VARADHARAJULU 
AFSCHABUA . 

SHRI RANJAN KISHORE 
KORRAJKAR 

25.6.2002 

,27.6.2002 

29.6.2002 	Y 

S 	 S .  

30.6.2002 

30.6.2002 

30.6.2002 

30.6.2002 

.30.6.2002 
,. 

7.7. 2002.. 

	

11. 	 SHRI AHIT TRIPATI' 	 25.6.2002 
TURA 

	

02. 	 It is clarified hero that ;- 

i) 	the period of deputation can be extended 
on year to year basis for a maximum period of 
five years after recknoing the initial date of 
joining 	on 	deputation 	depending 	upon the 
individual concerned 	Principal 	conduct 	and 
perforance and administrative exigencies of the 
organisatioii. 	Moreoever, this appointment , on 



6 

Oc.) 
•. 	 • .r 

doputation 	will 	not confer on him/her 	ny claim 
'-forpermant absorption/regular 	appoiptuent 

Principal•li! 	Kendriya Vidyaiaya Sangath&n as well 
as:Vhe/sbe 	should 	not 	claim 	for 	extension of 

\ :deputationperiodas.amatter of right. 
I 	 1 	 c 

Thedeputationperiod can be curtailed at 
the sole discreatio&ofthe 	Commissioner. 	On 
completion/termination 	of 	deputation 	period, 
'he/she wil1!berevertedabck 	to 	his/her ,Parent:. 
off ice/feederpost.fh. 	' 

• 

02 ' 	 Other 	terms' .and 	conditions 	of '  the 	offer 	of 
apointmentofdeputationto th&post 	of 	Principal 	of 	the 
individual concerned remain unaltered.\ 

1 $_ • rj . 	I 
•• :' - 

V;K.Gupta) 
Deputy Comiuissioner(idmn 	- 
for Commissioner. 

Copy to;- 

02. 

03 

05. 

•. 	 y. ;  
Indiv.i concerned Principal of Ky 

•4 Asstt Commissioner., KVS, Regional office with the 
request to. make the proper entry in the service 
book of the individual concerned with proper 
attestion immediatelyand also regulate his 
increment which is due- for this year under the 
provisions of rules as extended from time to time 
-- 	 • 	 - 

'.,Chairman, VFIC of.Kendriya,Vidya1aya concerned... 

i'Education Officer(Vig;nc 

Office orderfile. 	 - 	— 
- 	I ' 	 .. 	

• 	• 	
,? 	-• 	

-:.: 	 . 	. 

4' 

,- 



a •.f 	,! 4NxUI 	 A 
41 

y 	'.-. • 	 . 	• 	. 	

' 

* 	 j 	i • 1 
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Kendriya VidyalaYa sangathan 
(Estt.I Section) 

InstitUti0fl- Area, 18, 
Shahid Jeet singh Marg, 

• 	,NeW Delhi -110016 
•:i; 	t 	.. 
Dated,- 7/7/C3 

Lo 	F 7_07/2002 XVS(EStt I) 

OFFICE *ORDER 
-. 

I 

I 

terms ofthe of ferof.aPP0intment to the 	
post 

In 
principal 	on 	

deputationbasiStA.',approva1 of the competent 
deputation 

,..yauthoritY 
of 

is 	hereby 	conveyed 	
for.eXteflsi.ofl 	of 

of KendriYa 

peri0d in 	respect 	ofthe.: ondopati01 	basis, 	for' 	a 
VidyalaaS, who have .been.W0 	11 

till5further. orderS whichever is 
period of 	one 	more yearOr 
earlier as indicated against. 4 eaC 

rItDate1UPt0 which period Name of PrinciPal SN0. 

j_gIQfl 
• 	 l • . - 	 ' 

21.6,2004. 
01. Sh.D.C.Chattapadhya 	. 	

, 

panbari  
- 

• 	
• 	. 

. 

24.6.2004. 	• 
02.' .-Shri 	S.K.BehUra 	• 	•-.••;•",; 

Nagaofl 	,..,' 	 • 

Sh.Vijay KrKarkal' 	.•'' 	
. 	.. 4 26.6.2004" 

• 03. 
Lokra  

, 	,• 	. 	. 
' 	 28.6.2004.' 

'i1 	Sh.Om 	irSiflgh 	-•. 	':'• •,, ' -a 	j 
Mohanbari 	• 	 . . 
(under.Ordet0f transfer to CRpF,Guwahati) 

29.6.004. 
 Smt. 	B.Mishra 

Umroi Cantt.' 
'transfer 	to 	Happy 	Valley, 

. (under' orderOf :  
shillong) 	.... 	. 

• 	 I .1* 	.. ' - 	29.6.2004. 
 Shri A.K.Hishra V 	 • 	 ,. 

-• 	; 	• 
o i l Nepa 	}3arapafli 	• of transfer, to EAC Upper shillong) 

(under order 
29 6 2004 

07 Shri A S Bhatf' 
NERIEST, 

 

29.6.2004. 
108. r:VJi 

.Shri,,G.RamaRao 
Hissamari r:t' 	. 	J' 	'• 

29.6,2004. 
Sh.N.H.varadraj.h1. 

- 	 09 • 
. AFS Chabua2 	

• 	
V.  

06.7.2004 cL' 
 • 

Kokrajhar 

Amit Tripathi 	
24.6.2004. 

 Sh. 	
. 	. Tura . 



• '4 	- 

,jJ2 

13,. 

14. 

• 	15. 

H16. 

•17. 

-18. 

 

 

Sh.AJI. Rhan 	 18.7,2004. 
13IPIiI J3ongaigaon 

Shri J.R.lThs 	 03.7.2004. 
1)iga.ru 

Shri. N.Pani 	 02.7.2004. 
Happay Valley 
rincle.r order of transfer t:o Umroi. Cant 1: 

Sh.C.K.Ojha 0.7.2004. 
Jasgi. road 

Sh. 	K.P. 	Rao 	• p04.7.2004.. 
?tFS 	.Torhat 	•..J 

(under order of 	transfer to Sam)ra) 

ShRC.Aggarwal 11.7.2004. 
ONGC Jorhat 

Sh.R.S.Ramanujam 12.7.2004. 
•rew Bongaigaon 

Sh.K.SJ4,Krishna 04.7.2004. 
No.1 	Tezpur 

Srnt . 	P. I3asu l 	.7 .2004 
Upper Shillong 
(Under order of 	transfer to .NEPA 	Barapan.i.) 

• 02. 	 The terms and conditions of the 	offer 	of 
appointment of deputation to the post of Principal remain 
unaltered. 

Rajvir sincTiJ 
Deputy Commissioner(.Pers) 
for Commissioner. 

Copy to:- 

Individual concerned. 

	

02. 	 Asstt 	Commissioner, 	KVS, . Regional 	office, 
Guwahati with the request to make proper entry' in 
the service book of the individual concerned with 
proper attestion immediately and also regulate 
his increment as per rules. 

cr 	 . 	

.• 	 . 

Chairman, VMC of Kendriya Vidyalaya concerned. 

	

04. 	 Education Officer(Vig). 

aS. 
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4 

002 -K VS(Jit1) 

lSJNL ?!YA VU)YALAYA SAfATHAN 	A I'., N 1 ' LP1 - S 

• 	iIftI1[ll 
18- INSTITUTIONAL ARE4. 

SHA HEED J2ET SINGH MARG. 
N'DJtIJ -110 016. 

Dated: 

QWCL -QRDER 

• 	In view of emergence of 36vacances in the. general &6BC categOry, the Commissioner, 
KVS hereby apports the fri lowing Prrncipals of Yendnya Vidyalayas on regalar besis,Ayho have 
been working on deputation bisisaginnsi 

I  

010  txnoraiy poLs of Priiipai in Kendriya Vidyalayiis 
on an initial pay of Rs. 10000/- in the pay scale of Rs. 10000325-1 5200/- or as admissible under the 
rules with i niediate effect. Their inter..e 2eniOrity will be determined under the rules according 
Lu: their rank irrthc cLpine,thith is indlcaltd P, per serial order f this list. 

SI. No, Name of Principal K t'where workinR 
1 VajNnm AF SE N. 

ni.L.R 1 andovi 

3 No.25agar 
4 CKarunaKaran . 	 Khurdaroad 
5 SmtVflay Lakshm1 Das 	. Surbea 

6 Sri.S.KUpanayy Oki OMS Ohantaci 
7 . 	5h.DV.RarrKrtsbian Maitliandem 
8 Dr. S.PJhacu-, 	., Meghahatubun.j 

DrP.8halnagar . ..fl  CIPS, Chandrapur 
10 StLP. Saktivaj. Salua 	• 
11 StUD P.Mahapata No 2 Enagurl 	- 

? 	12 Stfljjnr Mka 
H 	13 SmUoorajriMaI< • . 	•.. 	No,4Jahar 

14 $mt,M,KKureshTha . 	 Suranussi 
15 Smt,Fanra KJ3assi • 	Manc 
16 Smt.Rajrii Uppel Raiwala • 	• 	 • 
17 SrLN.A}ay Bbu 

rpiir ODun 
ifi I.Cfluar . I JV:, 	

I I IU - 	,•-..-,-. -• 	-•,. 	•,-----.--- ---.-- -. 
NHPCBanbasa 

20 Sh.S..1yug 
No.1 F8ridabad 

Ctiabu 	t-' 
/22 

23 

24 

25 

26 

l<jshore 

Sh.VKMKarKaI 

St.G,Rarna Fao 

Sñ.Ornbr Sfnh 

Sh.S.Ktehura 

SftAK.Mlshra 

Kokarfliar 

Lokra 

Missarnan 

Naaon 

• ... Upper Shitong 

• 	Ncrtst 

- .. 
.. 	-.-...-..--,-• 	

,- fl-,-.. 	-•. *--..---'-,- -..L ----'-..- ..:---- -, 
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i.. 	4 

29 Sh.DChattopacihaya Panabail 

30 S,.Mshra 	 ,. Happy Velley 

Ø 31 Srnt$KMuruiy Kumoo 

mr vasanthi Krinnan ONOC RJamundrI 

, 3 Smt AR Lakshm SI'IU Pnanlhapur 

34 MOrid MasoodA1 Rewa 
.. .. 	. 

-2 5  Sh,VTflIagaraJan Zawar Mines 
. 	: 

36 
. 	. 	. 	. 	. 

S Saseendran P No 1 AFS Suratgam 

02 The apypinm 	WbJed tt 	foJwinEtqrrnS & conjQS:- 

a) TheiLbe-o1lpe4r-a 	xwLof twoy sw-t 41M ftct-w}i 
'€. hued by another 	vb years for the reasons to be recorded in %irriting.  

4 . 

Upon sueess' .iomp1e.ion of probation period, Lhey will be confirmed (in their 
• 	I 

During probation undthere&±er. until they are confirmed, their services are 	- 
terminbl.e by one months notiee on either hide without any reason.s. The 
appointing authoriiy, however, rscrvs the right to ien rrinaLe the services beton 
the cxpirv of stipuiated period of notice by making payment to the appointee of a 
sum . euiaI.en to the pay. and-allowances for the perid of' notice or the 
unexpikd pir-1on thereof. They will drdw uie dlowsn 	and oLbt Dcnetit in 
dthtion t 	Cthtrl Govt ratea as dnusiblo to KondnvQ Vidvaluva 

I 	SangaihanTErnployees They w1l be liable o transfer anywbe rzindia 

• 	. 	. ......................• 	••.: 	. 	.• 	. 	.:' 
Othe'r terms & conditions of service 2ovemmgthL appomtxnt are as Iatd down 
in the Edueaton Code for L.trdria 'd aLayas as n4ed from t'ie to tizre 

d' In case of ally dispute or tlaim against the Sangatham the cowl at Dethialone 
have jundcton to decide any  dipute arising out of or in respect of service or 
nv otner conrL 

* - 
: considered for absorption in thservices of the KVS subject to their 

wIi1rigrLesb ai. 'oncurrene of their parent department 	 - 

fl Their inter-se-seniority will be accordina to their rank in the Select Panel. which, 
is indicated as per the serial order of this list, 

(RJJV1R SINGII) 
flt' ( 	11eiAvcr IPrc i•, 	,•,•••, 

- 	• 	 For Comriissioner 

'ncrnd 
Ca, miio,iei; KV .411 Re,kial Ots with the i iue.st to 

f this order in the Personal Fii' Of the individual concehied and 
ecessaiy eiths to this effct in the Service Book-with proper 

rile 

- .•.-. -. .*. -.•---.--. 

• 	 • 	•J.• 	 ,• 	IJ 
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EED )ST 
I 

KENRIYA VIDYALA?A SA1GATHM 
HEADQUARTERS 

18, INSTITUTIONAL AREA 
8AHEED JEEi' SINGH MARG 

NEW DELHI— 110016 

No. F.7-7/2002/S Ett.I) 
	 November 18, 2004 

pWcLP 
WHEREAS 8MR N.M. VARA)HARAJULU, preentl' ..worll •a 

Principal at Kendriya VidyalaYa CHABUA waa Initially appolAtd as 

Principal on deputation basis vide letter 
No. L7.4/2001 	(Zstt-U) dated 

12.6.2001. 

VTHEREAS the said SHRI N.M. VARADHALU was appointed as 

working as Principal on deputattoP basis 
PrinCiPSi on regular basis while  
by the then CommlI0, l{VS, vide Office Order No. p.77/2b02 

KVS(EStt4) dated 28.6,2004. 

WHEREAS the Cbalrmar*? KVS afterexamining all the tnateris.ls on 

record and Re
cruit:1Cgt Eules of KVS for the post of Principal has found 

that the then Commi5s0n0r had acted beyond the Recruitifleilt Rules and 

Coust itutional provisiO15 in appointiLig the said SHRI N.M. 

VA.RADIIA.EA.mLt as Principal on 
regular basis while worki1g as Principal 

on deputation basis and has observed that his/her 
appointment on regular 

basis as Principal is void ab initlo and on-et in law and Is liable to be 

aucelled. 

VIHEREAS the undersi VIed has been directed by the Chairman, KVS 

to cancel the Appointment Order issued vide Office Order No.F,77/22 

KVS(EStt4) dated 28.6.2004 to SHRI N.M. VARADHARMULU appointing 

hiln/ber as Principal on regular basis. 
Contd ....... 2/ 

\\\ \ 
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pursuant to the above dtroction, I hereby cancel the appointment 

order Issued vido Office Order No. P.7..7/2002-KVB(EsttI) d*ted 28.6.2004 

to SHRI N.M. VA1ADHARAJVLU appointing him/her as Principal on 

regular basis with immediate effect. It is cle.rifled that since the 

Appointment Order for the post of Principal on regu1r basis is void ab 

lnitio, the cancellation of the same without issuing Show Cause Notice is 

justUied In law, SHRI N.M. VARADRARAJIJLU is directed to handover, the 

charge of Principal to Vlce-Principali Senior Most PGT immediately and 

report to Principal Incharge in the same Kendrlya Vldyalaya as 

POTHistory) i.e. the post held by him/her prior to his/her appointment as 

Principal and discharge his/her duties as may be assigned to him/h r. 

• H 
RANGL JAUA 

CoMMIsSIONER 

for .info rmatio n ai1nS!.rY açtiOn2j 

SHRI N.M. VARADHARAJULU, Principal, XV, Chabua 
The Principal, Kendriya VIdyaiaya, Chabus 
The Chairman, VMC, Rendriya Vidyalaya, Chabus 
The Assistant Commissioner, KVS, Regional Office, Slichar with 

the direction to ensure compliance of the above order -immediately. 

The compliance report may be cent by FAX at No.011-26852680. 

5, Personal Lila. 
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CEL~TRAEO'.9-'11-M!  SffSI(PA-TIVII~_  R18UTNAL 

GUWAHATI H ENCH - GUWAHATI 

M_ 
\t 

O.A No.291/2004 

IN THE M1TTER OF: 

N M Varadbaraj ulu 

Applicant 

-VERSIJS- 

The Union. o-f India & others 

Respondents. 

Written Statement filed by the 

Respondents No.2 & 3: 

I, Sri U.N Khawarey, the Assistant Corn-missioner, 

Kendriya Vidyalaya Sangathan, Regional Office, 

Guwahati, on being authorised to file this written 

statement do hereby solemnly affirm and file the 

written statement on behalf of Respondents No.2 and 3 

as under:- 

1). 	That the respondents have been served with a 

copy of the Original Application and on being 

supplied with comment-s from the Head-quarters this 

reply has been submitted on behalf of t h e 

respondenLs. 

Contd... 



d 
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2). 	That the deponent, states the allegations I 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegations 

I which are not specifically admitted hereinafter are 
deemed. to be denied. 

1 3). 	That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatriation to the substantive post their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have been violated 

inasmuch as in the advertisement it is clearly 

mentioned that the term of (ieputation shall he for a 

period of one year exendable fm ro year to year upto t  

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relating to deputation and that the Kendriya 

I Vidyalaya Sangathan deserves the right to repatriate 
the deputationist at any point of time even before 

0 4 completion of the approved deputton period without 

assigning any reason. 

That with regard to the statements made in 

paragraphs 	 E. V Ci 	the respondent states 

that these are matter of records and does not submit 

I any comment:. 

That with regard to the. statements made in 

paragraphs 	 the respondent denies 

the correctness of the same for e  the decision of the 

Chairman in cancelling the appointment made on 
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deputation basis and in furtherance some of them who 

were regularised were Lo be cancelled is lawful. 

Had the applicants been appointed as per 

Rule of the Kendriya Vi.dyalaya Sangathan, then there 

was no n e e d. for the Kendriya VidyaJ.aya Sangat.han to 

take action in the manner it has taken now. To allow 

the applicant to continue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the Kendriya Vidyalaya Sanciathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible for being either 

promoted or recruited as Principals. It is submitted 

that the then Comm ssioner who happened to be the 

appointing authority appoin Led Principals on 

deputation hasi o year basis. 

Simultaneously the then CommL3sionor was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptil now, there are 140 candidates whose 

appointments have been regularised against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya \Tidyalayas. 

These persons (Reqular sed. as wel as dn. Deputation) 

are occupying the posts meant for the rsserved as 

we 1 l as general category candidates. The 

Commissioner's power to appont Pr3nclpaiLs in the 

manner decided by the BOG was not followed strictLy 

resulting in injustice to persons belonging to 
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-4- 

reserved / general category. The appointments made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions vis-à-vis persons 

belonging to reserved / genera] category who could, 

not gather opportunft-y to (-ompete for the post of 

Principal. Even the Hon'ble Supreme Court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner started regularising the 

deputationists as Principals who were initia].ly 

appointed for a fixed tenure. 

6) . 	That ith rgud tc Lho gow1d3 set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to suorttiie claim of the applicant 

for the irregularities and ilieqalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

provisions as under: 

I. 	Direct recruitment quotas of ST/ SC! QBC 

categories have been utilized by the deputationist's 

incidentaJly, reservation ruies are not applicable 

when the posts are filled up with by way of 

deputation. Similarly, promotion quotas of all 

candidates have been utilized by •deputationist. 

DeputationiStS for such period frust.rated the very 

purpose of reservation Rules. 
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11. 	By denying the opportunity of competing for 

the post: of Principal to the general public, the 

Constitutional Provisicis have boe vlabed. 

III . 	By reguiarisina the deputationist against 

the vacant posts of Principa' s contrary to tne terms 

of deputation, the appointing authority (i.e. 

Commissioner KVS) has exercised the power not vested 

on him. 

Therefore, from the above it is seen that no 

action contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provLsions and 

further more the applicants have no vested rights 

conferred upon them to seek quashing of tho order 

dated 18-11-2004 ,rid in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by LIjis Hon'ble Tribunal. 

It is further ubmitted that, as submitted 

above there were irregularities committed by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for takinq a decision although 

the Commissioner himself had pointed out the 

following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as follows: 

"Considering this blatant violations in the 

recruitment 	rules for the 	posts of Principals the 
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following policy decisions are proposed to rectify 

the situation: 

i. The order of appointment issued to the 

Principal on deputation for roguJarising their 

service as Principals while workinq on deputation may 

be cancelled. 

 All 	the ckputationis.t working 	as. 	Principal 

may be repatriated to their parent cadre. 

 Recrui'LmenL Rules for 	Principals 	may 	be 

v—Hrrc 	Frr 	49c 	rTni[inQ 	marks 	in 	Master 
aitiii 	 v 

Degree in case of direct 

promotees minimum 1 year 

Principal in the Kendriya 

the post of Principal. 

recruitment and in case of 

qualifying service as Vice 

Vidyalaya for promotion to 

Special Recruitrpent ciri ye may be made for SC 

and ST to fill up the backloq vacancies followed by 

the general recruitment for all categories to fill up 

the remaining vacancies". 

Thereafter, on qetting the direction from 

the Chairman, the Coirissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Cormaissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

It is submitted that the 	Cormuissioner 

applied his mind and also the 	iUie while cancelling 
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the appointments of the applicants. Since the 

regularisation and continuing of deputationist beyond 

the period is void ab-iriitio, non observance of 

principal of natural justice which in other words, 

the observance of natural justice is no way attracted 

wou]d not vitiate the order dated 8-11-2004. It is 

further submitted if the order dated 18-11-2004 were 

n o t-  issued it wouId amount to encouraging t h e 

violation of constitutional provisions thereby 

depr v.inq th(-- ejt.rnat.e riqht of the persons who are 

entitled to get appointment a3 Principal on promotion 

or by w a y of tnrion  

7) 	In view of the above it is suhnUtted that 

there is no merit in the O.A. and the O.A is liable to 

be dismissed with cost, it is also prayed that in 

view of the above the ntorim order passed by this 

Hon'hle Tribunal may he vacated. 



A F F IDAVIT/\ 

I Shri Uday Narayan Khawarey, Son of Shri Jagat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidyaya Sangathan M&igaori 1  Guwahati, do hereby 

solemnly affirm and declare as follows; 

That I am the Assistant Commissioner of the Kendriya 

Vidyalaya Sangathan, Mahgaon, Guwahati, as such I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affdavit. 

That the statements made in this affidavit and in the 

accompanying application in paragraph 1, , , 1iThre true 

to 	my knowledge, those made 	in 	paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures 	 are true copies of the 

originals and groups urged are as per the legal aclvke. 

And I sign this affidavit on this the 	4 th day of 

October, 2005 at Guwahati. 

deneby  

Advocate% Clerk. 


